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(c) For tlhe experimental phase, the 
Swiss Government have agreed to 
meet: 

(i) cost and transport charges on 
essential equipment which is 
not available in India. Slurry 
plant and plough sets, arti-
ficial insemination equipments. 
liquid nitrogen plant and 
the liquid nitrogen containers 
have been imported. More 
foreign implements and tools 
like tractors, spades melter 
balance, microscopes: testing 
centrifuge etc. are also eX-
pected to be supplied by the 
Swiss Government; 

(ii) cost and transport charges on 
'Swiss live-stock. 36 cattle of 
Swiss brown breed have al-
ready been imported. More 
such cattle may be imported 
hereafter; 

(iii) the salaries of the Swiss ex-
perts; 

(iv) the costs of transportation 
and subsistance of Swiss ex-
perts during their travel to 
and from India; 

(v) insurance premia for Swiss 
experts. 

Tuna FIsh 

4373. Shri S. KaJUlappan: Will the 
Minister of Food, Agriculture, Com-
IlUlDity Development and Cooperation 
be pleased to state: 

(a) whether it is a fact that Tuna 
fish abounds in Andaman and Nicobar 
waters; and 

(b) whether there is any scheme for 
commercially exploiting the same? 

The M1ulster of Slate In the Minis-
try of Food, Agriculture, Community 
Development 8lld Cooperation (Shrl 
Govlnda Menon): (a) Yes, Sir. 

(b) The schemes for the Fourth Plan 
envisage fishing for Tuna from bases 
in the Andamans. 

KeraJa ,Inland Water Service 

4374. Shri Vasudevan Nair: 
Shrl Warlor: 

Will the Minister of Transport, 
Aviation, ShippID&, and Tourism lle 
pleased to state: 

(a) whether the Kerala Inland water 
service has decided to modernise their 
fieet of boats; 

(b) whether there is any proposal 
to have new boats; and 

(c) if so, how many new boats are 
proposed (0 be built in 1966-67? 

The Minister Of Transport, Aviation, 
Shipping and Tourism (Shri San,llva 
Reddy): (a) The State Inland Water 
Transport Bervice, Kerala, has pre-
pared a scheme for reconditioning its 
fleet of boa(s. 

(b) No. 

(c) Does not arise. 

Jayanti Shipping Company 

4375. Sbrl Maurya: 
Shri Kishen Pattnayak: 

Will the Minister of Law be pleased 
10 state: 

(a) whether the Secretary, Depart-
ment of Company Law and Registrar 
of Companies have received any cum-
plaints, oral or written (whether 
anonymous or otherwise) against the 
mismanagement of Jayanti Shipping 
Company in general and the alleged 
violation of foreign exchange regula-
tions; 

(b) if so, the details thereof; and 
(e) the action the Department of 

Company Law and the Registrar of 
Companies propose to take or have 
taken in (his regard? 

The Minister of State In tile Ministry 
of Law (Shrl C. R. Pattabhi Raman): 
(a) and (b). Some anonymous and 
some signed complaints against Jayanti 
Shipping Company have been received 
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by the Company Law Board. The 
main allegations, inter alia are:-

(i) Excessive travelling expenses 
have been charged; 

(ii) Large amount. of brokerage 
have been paid; 

(iil) Investment of Provident Fund 
money has been made im-
properly In violation of the 
provisions of the Companies 
Act; 

(iv) Two balance-sheets have been 
prepared for the financia I year 
1963-64; 

(v) The company has obtained 
huge loan from .. company in 
Bombay; 

(vi) Income-tax has not been pro-
perly paid by the comp"ny 
and its Managing Director; 

(vii) Large amount of fore'gn ex-
change earned by the company 
has not been properly accOun-
ed for and the provisions of 
Foreign Exchange Regulations 
have been violated; 

(viii) The company has accepted 
large amounts as deposits and 
is not making repaymem 
thereof; 

(ix) The appointment of tile l£xe 
cutlve Director has been maGe 
irregularly. 

(c) Complaint.o relating to aUeg9CI 
violation of foreign exchange, non-
payment of Income-tax etc, have been 
forwarded to the Departments con-
cerned for necessary action, Com-
plaints having a bearing on Irregular-
ties under the Companies Act are 
being enquired into and relevant facts 
which may be brought to lig'ht by Ihe 
Conunittee of Inquiry already appOint-
ed by the Ministry Of Transport ana 
Aviation will be taken into account. 
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Impart Of C."wle., Traetorr 
437~, Shrl DlwleabwlU' IIeeIIa: 

Sbrl Bamael> .... ." UIaka: 
Will lIbe Minlater of Food, A.trl'IC!1II-

tUl'e, C_m1lJll1>y Devel_at _ 
Cooperatlon be pleased to state: 

(a) whether any foreign exchange 
has been made .vailable to the Gov-




